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RTI Apnual Return Information System -Reports

Year : 2014-2015

Ministry-wise and Public Authority-wise Abstract of Quarterly Returns

Br.No Ministry/Department/Organisation] Quarter ening [No.of Eﬂtal Eo.ﬂf ecisions umber of  [Tetal No. of times various Provisions were invoked while Rejeeting|
alance [Requestsjno.of equests where cases where  JAmount Reguests
f eceivedRequestsitransferred/Applicationsidisciplinary  |Collected Relevant Sections of RTI Act 2008
equestsduring KColumnjto other  [for ction taken Yfeet+addl. Section 8(1) Other Sections
ason KQuarter P+4) IPAs Informationiagainst any ichargest [(a) i) @ J@) @ T [@m) HTH® 11)‘(24)!(0thers)
tart of rejected fficer in penalty)
Quarter) pect of (Rs.)
dministration
f RTI Act
[¢)) Q) &) “) 3 © ) ® [ 0 (10) K1z i4asuae)1nIH(IN02 DK224K23) 27
1 HIGH COURT OF DELHI
st Quarter 1 188 189 14 63 (33.5%) 0 8200 jojo0fjojojrjoi1loiol4lo]ojol 57
1.1 HIGH COURT OF DELHI Aprl4-Junld) ‘
’nd Quarter 4 268 272 18 87 (32.5%) 0 14500 (O jO]OjO}1IO[OJ0O[O0O]5]0]0{0 81
Julyl4- ’
Sept14)
Brd Quarter 5 184 189 14 54 (29.3%) 0 16515 101010101 0]010l1 0Y110j0:0 52
Octl4-
Decl4)
dth it 199 210 6 37 (18.6%) 0 13595 (0 (010[0}0]0({0}0]0}{8:010i0} 29
Quarter(Jan15]
Marl5)
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RTl Anrnual Return Information System -Reports

Ministry-wise and Public Authority-wise Abstract of Quarterly Returns

?
Year : 2015-2016
Sr.No.Ministry/Department/Organisation] Quarter Opening [No.of otal  [No.of Decisions Number of  {Total ) . . . . . A~
balance Requests{%o_of Requests |where cases where |Amount |INO- of times various Provisions were invoked while Rejecting
f ReceivedRequestsitransferredApplicationsdisciplinary  |Collected Requests
equestsduring |(Columnito other  (for action taken |(feetaddl.
(ason  |Quarter 3+4) PAs Information lagainst any  [charges+ Relevant Sections of RTT Act 2005
tart of rejected officer in penalty) ) -
Quarter) respect of (Rs.) Section 8(1) Other Sections
admiaistration @[®[O[@O]@[O]@]®] O T [®[aD[4)(Others)
of RTI Act
@) @) €)) “@ ®) (6 @) ¥ ® (10) |(AD|A)A3N(14)(AS)(16)(AT)(18)(19){(20)(21)(22)[(23)] (27)
1 HIGH COURT OF DELHI
1.1 [HIGH COURT OF DELHI Ist Quarter 15 210 225 14 54 (25.7%) 0 9740 {0{0}0f0}JO|lOJ0O}O}0O|1}010}0 53
(Aprl5-Junl5)
2nd Quarter 27 262 289 22 65 (24.8%) 0 13510 jO1010(010}0|0}1{0]1}0}07]60 63
(Julyl5-
Septls)
3rd Quarter 64 229 293 23 72 (31.4%) 0 17755 101001070101 010]0}1410]01!0 68
(Oct15-Decl5)
4th 77 265 342 39 73 (27.5%) 0 13963 01010}, 0(0¢{0/0}J0[0}127{0{01}0 71
Quarter(Jan16-
Marl6) L

ifrtiar.nic.infrtiar09/QReports/QirAbstractPA.asp?QR Year=K
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RT1 Annual Return Information System -Reports

Ministry-wise and Public Authority-wise Abstract of Quarterly Returns

T

Wp/hvww.rtiarnic.in/rtiarDIQR eports/QirAbstractPA asp?GR Year=L

TR KA Pl ams Sd ve s
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" Year :2016-2017 §
¥
Sr.No.[Ministry/Department/Organisation| Quarter Opening|[No.of [Total [No.of Decisions | Number of  [Total L . . . . L
balance |[Requestsmo.of  [Requests |where cases where |Amount | NO. of times various Provisions were invoked while Rejecting
' of ReceivedRequeststransferred/Applications|disciplinary  [Collected Requests
[Requestsiduring [(Columnijto other  ifor action taken |(feet+addl,
(ason [Quarter 3+4) PAs Information jagainst any  |charges+ Relevant Sections of RTI Act 2005
start of rejected officer in penalty) ) )
Quarter) respect of (Rs.) Section 8(1) Other Sections
administration @[O]O[@[@[O @] 06O [aDj4]Others)
of RT1 Act
) 2) €) @) &) (6) M ®) ©) (10) |A1(2)a3)[(A4)(15)(16)[(17)(18)(19)(20)2D[(22)(23) (27)
1 HIGH COURT OF DELHI
1.1 [HIGH COURT OF DELHI Ist Quarter 0 271 271 63 53 (19.6%) 0 3184 (0000101001} 0]9;0]0]0 43
(Aprl6-Junl6)
2nd Quarter 41 279 320 41 90 (32.3%) 0 2624 |0]10(0]010|0}0;0}]0(2;0}0/0 88
(July16-
Sept16) i
3rd Quarter 112 238 350 29 50 (21%) 0 2748 |070]10(010(0;07010}1}0(0]0 49
(Oct16-Decl6) .
4th 176 312 488 34 68 (21.8%) 0 5867 | 010(0G|[0]0|0JO]O|0}3]0(0]0 65
Quarter(Jan17-
Marl7) §
!

"
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511512018 Admin | QuarterlyReturns

RTI Annual Return Information System

Quaterly Return Form
Public Authority : HIGH COURT OF DELHI ’

Quarter : Ist Quarter (April-June)2017-2018

* Block | {Details about the requests and appeals)

Progress during Quarter

P S

5

i

Opening o . .
No. of cation eceived durin . of
Balance a-lppll R . g the  No. of Cases Decisions Where Decisions Where
as on received as Quarter(including transfered fo requests/appeals requests/appeals
beginin transfer from cases fransferred o other PAs u/s q re'ectt::l) 4 e liezp
5 gof 9 other PAs u/s 6(3) other PAs) . 6(3) d P
' Requests 0 52 167 13 34 116
(First 4 N/A 22 N/A 21 2
: Appeals
e s
. Total no. Of AA
Total no. Of CAPIOs designated Total no. Of CPIOs designated a n S
i designated
| 1 4
. 1
* Block Il {Details about fees Collected,penalty imposed and disciplinary action taken)
% Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary
' Collected{in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s
u/s 7(1) uls 7(3) 20(1) 20(2)
1020 1473 0 0

* Block 11 {Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
) Relevant Sections Of RT1 Act 2005
! Section 8(i) Section

a ‘b c d e f g h i j 9 11 24

i

* Block IV {Details Regarding Mandatory Disclosures)

other

| A. Is the Mandatory Disclosures under Sec. 4(1)(b) postedon - Provide the detaillURL of webpage,where the

the Website of Public Authority ?

4

: B. Last Date of updating of Mandatory disclosure under 2019-12-20
I Section 4(1)b

disclosure is posted (max 150 chars)

i Yes http:/idelhihighcourt.nic.in/rti_dis.asp
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5/15/2018 Admin | QuarterlyReturns

RTl Annual Return Information System

Quaterly Return Form
Public Authority : HIGH COURT OF DELHI

Quarter : 2nd Quarter (July-Sept)2017-2018

* Block I {Details about the requests and appeals)

, Progress during Quarter

| 1

Openin .
P 9 No. of application Received duringthe No. of Cases . - :
Balance ) ) . Decisions Where Decisions Where
as on received as Quarter{including transfered to ts/ | / ]
beainin transfer from cases transferred to  other PAs u/s reques' S ?p;)ea S requestsrazpea S |
gof 9 other PAs u/s 6(3) other PAs) B(3) rejecte repie
| Requests 56 135 427 47 102 278
First NA 19 N/A 17 0
Appeals
! " Tot 6 AAe
‘ Total no. Of CAPIOs designated Total no. Of CPIOs designated | Ot NO- Of AAs
designated
1 4
1
Lo e -

* Block I {(Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary |
« Collected(in Rs.}  Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s :
u/s 7(1) u/s 7(3) 20(1) 20(2)
2560 7246 0 0
* Block 11l (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005 _
| Section 8()) Section '
- e— — -
ia |b c d e f g h i j 9 11 24 other
v i . e
., 00 o 0o o© o0 o0 0 0 & 0 0 0 96
! - -4
»
* Block IV (Details Regarding Mandatory Disclosures)
¥
} A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on Provide the detail/URL. of webpage,where the |
the Website of Public Authority 7 disclosure is posted (max 150 chars) ‘
i Yes http://delhihighcourt.nic.in/rti_dis.asp

B. Last Date of updating of Mandatory disclosure under ‘
E Section 4(1)b

2016-12-19




5/15/2018 Admin | QuarterlyReturns

RTl Annual Return Information System

Quaterly Return Form
Public Authority : HIGH COURT OF DELHI ’

Quarter : 3rd Quarter (Oct-Dec)2017-2018
* Block | (Details about the requests and appeals)

Progress during Quarter

: Opening o . .
¢ No. of application  Received during the  No. of Cases .
\ Balance ) , . Decisions Where
i as on received as Quarter(including transfered to . i/ l
beginin transfer from cases transferred to  other PAs u/s equss. S z:p(;)ea S
9 9 other PAs u/s 6(3) other PAs) 6(3) electe
Requests 191 70 259 24 60
b -~
First '
e 5 N/A 15 N/A 17
Appeals

Total no. Of CAPIOs designated Total no. Of CPIOs designated
1 4

* Block Il {Details about fees Collected,penalty imposed and disciplinary action taken)
— - -

Registration Fee Addl. Fee Penalty Amount Recovered(in
Collected(in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s
! ufs 7(1) u/s 7(3) 20Q1) 20(2)
t 1800 2983 0 0
* Block i (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
~ Relevant Sections Of RTI Act 2005
Section 8(i) Section
| a ‘b c d e f g h i i 9 1 24
. i
"o if0o o o o 0o o 0 0 1 o0 0 0

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1){b) posted on
! the Website of Public Authority ?

Yes

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

20161219

No. Of Cases where disciplinary 1
action taken against any Officer u/s

Decisions Where |
requests/appeals ’
replied f

175

0 l

Total no. Of AAs |
designated-

'
|
1
b

pr—

other

59

i
i
t
N

Provide the detail/URL of webpage,where the l
disclosure is posted (max 150 chars) :

http:/idelhihighcourt.nic.in/rti_dis.asp
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RTI Annual Return Information System

¢

Public Authority : HIGH COURT OF DELH!
Quarter : 4th Quarter {Jan-Mar)2017-2018

;
}
H
1

i

[

i

-~
i

|
|

%

|

-

* Block 1 (Details aboul the requesis and appeals)

Opening . of application  Received during the
Balance i ) .
received as Quarler(including
ason

. transfer from cases transferred to

begining
; other PAs u/s 6(3) other PAs)
o]
i Requests 261 85 298
First N/A 27

Appeals

Total no. Of CAPIOs designated
1

Quaterly Relurn Form

Progress during Quarter

No. of Cases

Decisions Where

transfered to
other PAs u/s
6(3)

31 77

N/A 25

requests/appeals
rejected

Total no. Of CPIOs designated

4

* B!ock I} {Details about fees Collected,penally imposed and disciplinary action taken)

Registration Fee Addl. Fee Penaity Amount Recovered{in
Collected(in Rs.)  Collected(in Rs.) Rs.) as directed by CIC u/s
u/s 7(1) u/s 7(3) 20(1)
1950 1586 0

Decisions Where |
requestis/appeals |

replied |

Total no. Of AAs
designated
1

No. Of Cases where dnsc:plmary
action taken against any Officer u/s

20(2)

0

* Block Hl} (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Seclions Of RT! Act 2005

Section 8(i)

N
a |b c d e f g h i

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4{1)(b) posted on
the Website of Public Authority ?

Yes

B. Last Date of updalng of Mandatory disclosure under
Section 4(1)b

Section

24

other

75

Provide the detail/URL of webpage,where the |

disclosure is posted {max 150 chars) |

http://delhihighcourt.nic.in/rti_dis.asp

2016-12-19
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7/24/2018 Admin | QuarterlyReturns

RTI Annual Return Information Syétem

Quaterly Return Form
Public Authority : HIGH COURT OF DELH! ' ~

Quarter : Ist Quarter (April-June)2018-2019
* Block | (Details about the requestis and appeals)

Progress during Quarter

Openi
pening No. of application  Received during the  No. of Cases " -
Balance ) . . Decisions Where Decisions Where
as on received as Quarter(including transfered to requests/appeals requests/appeals
beainin transfer from cases transferred to  other PAs u/s . re'ectjcg} . e Iiezp
gof 9 other PAs u/s 6(3) other PAs) 6(3) ! P
Requests 346 50 305 17 40 221
First 0 N/A 22 N/A 18 2
Appeals
Total no. Of AA
Total no. Of CAPIOs designated Total no. Of CPIOs designated o " S
designated
1 4
1
* Block 1l (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary
Collected(in Rs.)  Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s
uls 7(1) u/s 7(3) 20(1) 20(2)
2440 6464 0 0
* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b c d e f g h i i 9 11 24 other
0 0 0 0 0 0 0 0 0 0 0 0 0 40
* Block 1V (Details Regarding Mandatory Disclosures)
A. Is the Mandatory Disclosures under Sec. 4(1)(b} posted on Provide the detail/URL of webpage,where the
the Website of Public Authority ? disclosure is posted {max 150 chars)
Yes http://delhihighcourt.nic.in/rti_dis.asp

B. Last Date of updating of Mandatory disclosure under 2016-12-19
Section 4(1)b
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1041572018 Admin | QuarterlyReturns >

RTI Annual Return Information System

Quaterly Return Form
Public Authority : HIGH COURT OF DELHI

Quarter : 2nd Quarter (July-Sept)2018-2019

* Block | (Details about the requests and appeals)

Progress during Quarter

No. of
) L Received during No. of
Opening application
i the Cases L o
Balance received Decisions Where Decisions Where

Quarter(including transfered

ason as transfer requests/appeals requests/appeals

e cases to other i .
begining from other rejected replied
transferred to PAs u/s
of PAS uls other PA 6(3
6(3) " PAS) 3)
Requests 423 102 405 48 62 244
First N/A 39 N/A 28 7
Appeals
Total no. Of CAPIOs Total no. Of CPIOs Total no. Of AAs
designated designated designated
1 4 1

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addi. Fee Penalty Amount No. Of Cases where
Collected(in Rs.) Collected(in Recovered(in Rs.) as disciplinary action taken
u/s 7(1) Rs.) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2)
2720 4271 0 0

* Block lll (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section

a b C d e f g h i i 9 11 24 other

* Block IV (Details Regarding Mandatory Disclosures)
A. Is the Mandatory Disclosures under Sec. 4(1)(b)  Provide the detail/URL of webpage,where the

posted on the Website of Public Authority ? disclosure is posted (max 150 chars)
Yes http://delhihighcourt.nic.in/rti_dis.asp
B. Last Date of updating of Mandatory disclosure 2018-10-04

under Section 4(1)b

e wresw
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RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi '

Quarter : 3rd Quarter (Oct-Dec)2018-2019
* Block I (Datails about the requests and appeals)

Progress during Quarter

Opening

No. of application . :
Balance ) ppiicad Received during the No. of Cases Decisions Where Decisions Where
received as transfer , . fransfered to
ason Quarter(including cases requestsfappeals requests/appeals
L from other PAs u/s other PAs u/s , ,
begining _ transferred to other PAs) rejected replied
6(3) 6(3)
of
Requests 576 30 205 14 . 34 124
First 6 N/A 20 N/A 13 7
Appeals
Total no. Of
Total no. Of CAPIOs designated Total no. Of CPI10s designated oa r?o Of Aks
1 4 designated
1

* Block Il (Details about fees Cotlected,penalty imposed and disciplinary action taken)

c(l::aeg::;a(lit:‘og:)e E s Col;:: ‘:zel;i::izeRs ) Penalty Amount Recovered(in  No. Of Cases where disciplinary action
) ” Rs.) as directed by CIC u/s 20(1) taken against any Officer u/s 2042)
7(1) u/s 7{3)
2010 2478 0 0

* Block Il {Details Of various provisions of section 8 while rejecting the requested informationi

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RT1 Act 2005

Section 8(i) Section

a b c d e fg h i i 9 11 24 other

* Block IV {Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the -Provide the detail/lURL of webpage,where the disclosure

Website of Public Authority ? - is pested (max 150 chars)
Yes : http://delthihighcourt.nic.in/rti_dis.asp
B. Last Date of updating of Mandatory d‘isclosure under Séction 2018-10-04

4(b



412312019 N

Admin | QuarterlyReturns

RTI Annual Return Information System

Public Authority : High Court Of Delhi ’
Quarter : 4th Quarter (Jan-Mar)2018-2019

e e
Quaterly Return Form

* Block | (Details about the requests and appeals)

’.

Progress during Quarter
Opening :
No. of application No. of
Balance . PP Received during the ©0 Casg s Decisions Where | Decisions Where
| received as transfer ) , transfered to : )
as on Quarter{including cases | - requests/appeals | requests/appeals
. from other PAs u/s . other PAs u/s . .
begining transferred to other PAs) : rejected replied
6(3) 6(3)
of :
Requests | 639 81 267 21 48 249
- , ‘
- First 6 N/A 22 N/A 14 7
Appeals ‘ ' ~

Total no. Of CAPIOs designated

1

[

Total no. Of CP1Os designated

4

Total no. Of AAs
designated
1

* Block Il {Details about fees Collected,penalty imposed and disciplinéry action taken)4

Registration F Addl. F
Colreg:e:(li:*logs )e z /s | Collected {i:eRs ) Penalty Amount Recovered(in | No. Of Cases where disciplinary action
) “ | Rs.) as directed by CIC u/s 20(1) taken against any Officer u/s 20(2)
7(1) u/s 7(3) ‘ /
2860 3858 0 0
: ' ‘ , ¢
* Block lil {Details Of various provisions of section 8 while fejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
A Relevant Sections Of RTI Act 2005
| Section 8(1) \ Section
a b |c |d e f g h i i 9 11 24 other
| 0o -0 0 0 0 0 0 0 0 1 0 0 47

<

~ *Block IV {Details Regarding Mandatory Disclosures)

r

i

§ A: Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the
Website of Public Authority ?

~ Provide the detail/URL of webpage,where the
disclosure is posted (max 150 chars)

Yes

http://delhihighcourt.nic.in/rti_dis.asp

B. Last Date of updating of Mandatory disclosure under Section 4(1)b

2018-10-04

C. Has the Mandatory Disclosure been audited by third party as per -
DOPT-vide OM No. 1/6/2011-IR dated 15-04-2013? ' '

Provide the detail/lURL of webpage,where the
" Audit report is posted (max 150 chars)

No

NA

dd/mm/fyyyy)

D. Date of audit of Mandatory disclosures undér Sec. 4(1)(b){Format




712212019 Admin | QuarterlyReturns

RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : Ist Quarter (April-June)2019-2020
* Block | (Details about the requests and appeals)

Progress during Quarter

No. of

\ o .Received during No. of
Opening application

t ‘ :
Balance -received he L Cases Decisions Where Decisions Where
Quarter(including transfered
ason as transfer ‘ requests/appeals requests/appeals
L cases . to other ) ,
begining from other - rejected 1 replied
of . PAs uls transferred to ‘PAsu/s .
| ther PAs 6 | !
6(3) 0 ) . 6(3)
Requests 669 54 236 13 41" 159
First 7 N/A 20 ‘N/A 16 , ‘7
Appeals ' :
Total no. Of CAPIOs Total no. Of CPIOs Total no. Of AAs
designated * designated designated
1 ‘ _ 4 1

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee  Addl. Fee ‘Penalty Amount | No. Of Cases where
Collected(in Rs.) Collected(in Recovered(in Rs.) as disciplinary action taken
u/s 7(1) Rs.) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2)
2680 2623 0 ) 0

* Block Ill (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
" Relevant Sections Of RTI Act 2005

Section 8(i) Section

a b c d e f g h i N 9 1 24 other .

* Block IV (Details Regarding Mandatory Disclosures)

Provide the detail/lURL of
A. |s the Mandatory Disclostires under Sec. 4(1)(b) posted . : _ j
: webpage,where the disclosure is posted

on the Website ¢ Public Authority ?
Y (max 150 chars)

Yes http://delhihighcourt.nic.in/rti_dis.a

N\



72212019 B Admin | QuarteriyReturns

B. Last Date of updating of Mandatory disclosure under . 2018-10-04
Section 4(1)b
C. Has the Mandatory Disclosure been audited by third Provide the detail/URL of
party as per DOPT vide OM No. 1/6/2011-IR dated 15-04- webpage,where the Audit report is
20137 o : , posted (max 150 chars)
No ' NA

D. Date of audit of Mandatory disclosures under Sec. 4(1)
(b){Format dd/mm/yyyy)



10/30/2019 Admin | QuarterlyReturns

RTI Annual Return Information System

Quaterly Return Form

Public Authority : High Court Of Delhi
Quarter : 2nd Quarter (July-Sept)2019-2020

i

* Block | {Details about the requests and appeals)

i ’ Progress during Quarter

Opening'

: . . . No. of 13
Balance No. of application Received during the transfefj;et Decisions Where  Decisions Where
. . . (o
ason received as transfer Quarter(including cases other PAs ufs requests/appeals requests/appeals
begining from other PAs u/s 6(3) transferred to other PAs) 603) rejected replied
of ' ‘
Requests 746 58 392 29 45 294
First ;
4 “N/A 54 ' N/A £33 .9
Appeals
: . . Total no. Of AA
‘ Total no. Of CAPIOs designated Total no. Of CP10s designated . *
r designated
1 4 1

fem -
i

* Block It {Details about fees Collected,pena'lty imposed and disciplinary action taken)

Registration Fee Addl. Fee ) . : . .
. . Penalty Amount Recovered(in Rs.) No. Of Cases where disciplinary action
Collected(in Rs.) u/s Collected(in Rs.) as directed by CIC u/s 20(1) taken against any Officer u/s 20{2)
7(2) u/s 7(3) y & y
3190 10208 0 0

* Block 11l {Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section

a b c d e f g h i i 9 11 24 other

* Block IV {Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Website of Provide the detail/URL of webpage,where the
Public Authority ? disclosure is posted (max 150 chars)
Yes http://delhihighcourt.nic.infrti_dis.asp
- B. Last Date of updating of Mandatory disclosure under Section 4(1)b 2018-10-18
C. Has the Mandatory Disclosure been audited by third party as per DOPT Provide the detail/URL of webpage,where the Audit
vide OM No. 1/6/2011-IR dated 15-04-20137 ' report is posted (max 150 chars)

No

D. Date of audit of Mandatory disclosures under Sec. 4(1}{b}{Format
dd/mm/yyyy)


http://delhihighcourt.nie.in/rti_dis.asp

RT1 Annual Return Information System-
b «

.‘ Quaterly Return Form
Public Aythority ;. High Court Of Delhi

Quarter : 3rd Quarter (Oct-Dec)2019-2020

* Block | {Details about the requests and appeals)

Progress during Quarter
Opening oo o -
No. of application | Received during the | No. of Cases . .
Balance . , i Decisions Where | Decisions Where
as on received as Quarter{including transfered to requests/appeals | requests/appeils
be ir?in _transfer from cases transferred to | other PAs ufs || 0 . e'ectgg g o Iiezp
go f 9 other PAs u/s 6(3) other PAs) - 6(3) ] P
Requests [828 |66 | | 248 31 |38 178
: . — v .
st 16 i 13 N/A 20 5
Appeals ; o
| ' ' Total no. Of AA
Total no. Of CAPIOs designated Total no. Of CPIOs designated o , S
. . designated
1 4
: ; : 1
E]
* Block il (Details about fees Collected,penalty imposed and disciplinary action taken}
Registration Fee Addl. Fee | Penalty Amount Recovered(in No. Of Cases where disciplinary
Collected(in Rs.) | Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s
uls 7(1) uls 7(3) - 20(1) } 20(2)
2230 3128 ] 0 i 0
* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were'invéked while rejecting requests
- ) Relevant Sectioris Of RT| Act 2005
Section 8(i) ! . ‘ Section
a b e {d Je If -Jg in |i i e 11 24 other
0 0 0 0 0 0 0 0 0 1 0 0 0 35

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posied on the Provide the detail/lURL of we

bpage,where tﬁe

4(1)b

Website of Public Authority ? v disclosure is posted (max 150 chars)
N Yes » ' . http://delhihighcourt.nic.in/rti_dis.asp
B. Last Date of updating of Mandatory disclosure under Section 2018-10-04

| C. Has the Mandatory Disclosure been audited by third pérty as per | Provide the detail/lURL of webpage,where the

DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars)
Yes '

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2019-11-15
(Format dd/mm/iyyyy) BN




7/10/2020 Admin | QuarterlyReturns

. RTI Annual Return Information System

. Quaterly Return Form
Public Authority : High Court Of Delhi
Quarter : 4th Quarter (Jan-Mar)2019-2020
* Block | {Details about the requests and appeals)

Progress during Quarter

Openin
P g No. of application  Received duringthe  No. of Cases . .
Balance . . . Decisions Where Decisions Where
as on received as Quarter(including transfered to requests/a s T s/ |
beginin transfer from cases fransferred to  other PAs u/s qure'ect:;)ea S eque;s; sr:zpea S
gof S other PAs ufs 6(3) other PAs) 6(3) ) Pl
Requests 897 97 379 43 64 223
First 4 N/A 26 N/A 16 3
Appeals
Total no. Of CAPIOs designated Total no. Of CPIOs designated Total r_\o. Of Als
: designated
1 4
' 1
* Block |l (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount Recovered(in ‘ No. Of Cases where disciplinary
Collected(in Rs.) Collected{in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s
u/s 7(1) u/s 7(3) 20(1) 20(2)
2630 4320 0 0
* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RT! Act 2005
Section 8(i) Section
a b c d e f g h i i 8 11 24 other
0 0 0 0 0 0 0 0 0 5 0 0 0 59

* Block IV {Details Regarding Mandatory Disclosures)
A, Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Provide the detail/lURL of webpage,where the

Website of Public Authority ? disclosure is posted {max 150 chars)

Yes http://delhihighcourt.nic.in/rti_dis.asp
B. Last Date of updating of Mandatory disclosure under Section 2018-10-04
4(1)b
C. Has the Mandatory Disclosure been audited by third party as per  Provide the detail/lURL of webpage,where the
DOPT vide OM No. 1/6/2011-IR dated 15-04-20137? Audit report is posted (max 150 chars}

Yes URL awaited
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2020-07-09

(Format dd/mmiyyyy)


http://delhihighcourt.nic.in/rti_dis.asp

RT! Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : Ist Quarter (April~June)2020-2021
* Block I (Details about the requests and appeals)

Progress during Quarter

Opening .
Balance No. of application Received during the No. of Cases Decisions Where Decisions Where
ason received as transfer from Quarter(including cases transfered to other requests/appeals requests/appeals
begining other PAs ufs 6(3) transferred to other PAs) PAs u/s 6(3) rejected replied
of .
Requests 1043 0 1 0 0 1
First 1 N/A 6 N/A 0 0
Appeals .
tal no. Of
Total no. Of CAPIOs designated Total no. Of CPIOs designated Total n Of Afs
designated
1 4
1
* Block 1 {Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee
Coileilte;(i; Rs.) uls Collected(in Rs.) Penalty Amount Recovered(in Rs.} No. Of Cases where disciplinary action
’ ’ as directed by CIC w/s 20(1) taken against any Officer u/s 20(2)
7(1) uls 7(3) :
30 2 0 0
* Block Il {Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b c d e f g h i i 9 1 24 other
0 0 0 o o 0 0 0 0 0 0 0 0 0

* Block IV {Details Regarding Mandatory Disclosures)
A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Website of  Provide the detail/URL of webpage,where the disclosure

Public Authority ? is posted {max 150 chars)

Yes http://delhihighbourt.nic.in/rti_dis.asp
B. Last Date of updating of Mandatory disclosure under Section 4(1)b 2020-07-09
C. Has the Mandatory Disclosure been audited by third party as per DOPT vide Provide the detaillURL of webpage, where the Audit
OM No. 1/6/2011-IR dated 15-04-20137 report is posted (max 150 chars}

Yes URL Awaited
D. Date of audit of Mandatory disclosures under Sec. 4(1){b){Format 2020-07-09
dd/mmiyyyy}



http://delhihighcourt.nic.in/rti_dis.asp

RTI Annual Return Information System

Public Authority : High Court Of Delhi
Quarter : 2nd Quarter (July-Sept)2020-2021

Quaterly Return Form

* Block I (Details about the requests and appeals)

Progress during Quarter
Opening e . .
No. of application | Received during the | No. of Cases - - .
Balance , L i Decisions Where | Decisions Where
as on received as Quarter(including transfered to . ts/ I ts/ |
beginin transfer from cases transferred to | other PAs u/s equfs, S fp dpea S| reaues slla;;p.,a S
go f 9| other PAs u/s 6(3) other PAs) 6(3) clecte repiie
| Requests 1043|106 213 36 58 93
- ‘ '
BT KL IS 14 N/A 17 |1
~ Appeals

Total no. Of CAPIOs designated

1

Total no. Of CPIOs designated

4 .

Total no. Of AAs
designated
1

* Block Il {Details about fees Collected,penalty imposed and disciplinary action taken) .

. Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary
Collected(in Rs.) | Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s
us 7(1) u/s 7(3) 20(1) 20(2)
1340 1680 0 0
* Block Hl {Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various proviSion‘s were invoked while rejecting requests
_Relevant Sections Of RTI Act 2005
Section 8(i) . ' Section
4 a b c d e f g h i i 9 " 24 other
0 0 0 0 0 0 0 0 0 3 ] 0 0 0 55

* Block IV {Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the

Website of Public Authority ?

Provide the detail/URL of webpage,where “he
disclosure is posted {(max 150 chars)

Yes

http://delhihighcourt.nic.in/rti_dis.asp

B. Last Date of updating of Mandatory disclosure under Section

4(1)b

S 2020-07-09

C. Has the Mandatory Disclosure been audited by third party as per

DOPT vide OM No. 1/6/2011-IR dated 15-04-2013?

Provide the detail/lURL of webpage,where the
Audit report is posted (max 150 chars)

Yes

! URL Awaited

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b)

2020-07-09

(Format dd/mm/yyyy)




RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Dethi

Quarter : 3rd Quarter (Oct-Dec)2020-2021
* Block | {Details about the requests and appeals)

Progress during Quarter

Openin .
P g No. of application  Received during the  No. of Cases . .
Balance . . . Decisions Where Decisions Where
as on received as Quarter(including transfered to requests/appeals requests/appeals
beinin transfer from cases transferred to  other PAs u/s a re'ect:c? d e Iiezp
gof 9 other PAs u/s 6(3) other PAs) . 8(3) ) P
Requests 1175 59 224 26 41 136
First 13 N/A 19 N/A 19 4
Appeals
Total no. Of AAs /
Total no. Of CAPIOs designated Total no. Of CPIOs designated .
designated
1 4
1
* Block 1l (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee - Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary
Collected(in Rs.) u/s Collected(in Rs.) Rs.) as directed by CIC u/s  action taken against any Officer u/s -
7(1) u/s 7(3) 20(1) 20(2)
1650 344 0 ‘ 0
* Block I {Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RT| Act 2005
Section 8() ; Section
a b ¢ d e f g h i i 9 11 24 other
0 0 0 0 0 0 0 0 0 3 0 0 0 38

* Block IV {Details Regarding Mandatory Disclosures)
A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Provide the detail/lURL of webpage,where the

Website of Public Authority ? "disclosure is posted (max 150 chars)

Yes . https:/idelhihighcourt.nic.in/rti_dis.asg
B. Last Date of updating of Mandatory disclosure under Section 2020-07-09
4(1)b
C. Has the Mandatory Disclosure been audited by third party as per ~ Provide the detail/URL of webpage,where the
DOPT vide OM No. 1/6/2011-IR dated 15-04-20137 Audit report is posted (max 150 chars)

Yes URL Awaited
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2020-07-09

(Format dd/mm/yyyy)



https:lldelhihighcourt.nic.in/rti_dis.asJ

RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Dethi

Quarter : 4th Quarter (Jan-Mar)2020-2021
* Block | {Details about the requests and appeals)

Progress during Quarter

Openin
pening No. of application  Received during the  No. of Cases . .
Balance . . . Decisions Where Decisions Where
as on received as Quarter(including transfered to requests/appeals requests/appeal
beginin transfer from cases transferred to  other PAs u/s g re'ectei? e ie liezp /
90 f 9 other PAs u/s 6(3) other PAs) 6(3) ) P
Requests 1255 87 218 20 40 144
First 9 N/A 34 N/A 21 16
Appeals
Total no. Of
Total no. Of CAPIOs designated Total no. Of CPIOs designated o r?o OfAs
designated
1 4
1
* Block 1 (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount Recovered{in No. Of Cases where disciplinary
Collected{in Rs.} u/s Collected{in Rs.) Rs.} as directed by CIC u/s action taken against any Officer u/s
71 u/s 7(3) 20(1) 20(2)
2130 2770 0 0
* Block Il {Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b c d e f g h [ i 9 11 24 other
0 0 0 0 0 0 0 0 0 5 0 0 0 35

* Block IV {Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Provide the detail/lURL of webpage,where the

Website of Public Authority ? disclosure is posted (max 150 chars)

Yes hitps://dethihighcourt.nic.in/rti_dis asg
B. Last Date of updating of Mandatory disclosure under Section 2020-07-09
4(hb
€. Has the Mandatory Disclosure been audited by third party as per  Provide the detaillURL of webpage, where the
DOPT vide OM No. 1/6/2011-IR dated 15-04-20137 Audit report is posted (max 150 chars)

Yes URL Awaited
D. Date of audit of Mandatory disclosures under Sec. 4{1)}(b} 2020-07-09

(Format dd/mm/yyyy)


http:https:lldelhihighcourt.nic.in/rti_dis.as

RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : Ist Quarter (April-June)2021-2022
* Block | (Details about the requests and appeals)

Progress during Quarter

Openin
P g No. of application  Received during the  No. of Cases . .
Balance , , . Decisions Where Decisions Where
as on received as Quarter(including transfered to R s/ I s/ |
beginin transfer from cases transferred to  other PAs u/s i queg S ?pgea s reques sl.azpea >
rejecte
gof 9 other PAs u/s 6(3) other PAs) 6(3) ) reple
Requests 1336 35 96 17 10 43
First 6 N/A 9 N/A 9 3
Appeals :
Total no. Of
Total no. Of CAPIOs designated Total no. Of CPIOs designated oa r?o Of AAs
designated
1 4
1
* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary
Collected(in Rs.) u/s Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s
7(1) uls 7(3) 20(1) 20(2)
600 524 0 0
* Block I (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b c d e f g h i j 9 1 24 other
0 0 0 0 0 0 0 0 0 0 0 0 0 10

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Provide the detail/lURL of webpage,where the

Website of Public Authority ? disclosure is posted (max 150 chars)

Yes https://delhihighcourt.nic.in/rti_dis.asf
B. Last Date of updating of Mandatory disclosure under Section 2009-07-20
4(1)b
C. Has the Mandatory Disclosure been audited by third party as per ~ Provide the detail/lURL of webpage,where the
DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars)

Yes ' URL AWAITED
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2009-07-20

(Format dd/mm/yyyy)


https:/ldelhihighcourt.nic.in/rti_dis.asJ

-

RTI Annual Return Information System -7

v Quaterly Return Form
Public Authority : High Court Of Delhi :

Quarter : 2nd Quarter (July-Sept)2021-2022

* * Block | (Details about the réquests and appeals) . -

. Progress during Quarter
O eniné
P No. of application | Received during the | No. of Cases . w .
Balance , ‘ ! ) Decisions Where | Decisions Where
| ason received as Quarter(including transfered to requests/appeals | requests/a Is
bedinin transfer from cases transferred to | other PAs u/s g re'ect;): d e “ezpea
90 f 9| other PAs ufs 6(3) other PAs) T ! - P
Requests | 1397 [ 111 316 63 49 183
Fist. 13 NA 17 NA 15 2
Appeals
, T .
, Total no. Of CAPIOs designated Total no. Of CPIOs designated | 02 No- Of AAs
T o designated
1 4
1
* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where discipiina;'y
‘Collected(in Rs.) | Collected(in Rs.)| Rs.)as directed by CIC u/s. action taken against any Officer u/s
u/s7(1) - u/s 7(3) ) 20(1) o 20(2)
1910 4352 0 o ¢
* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisioﬁs were invoked whil€'rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i} S : Section
a |b c d e f g h i j 9 1 24 other
0 0 0 0 3 0 0 1 0 3 0 0 0 42

P t
N
~

* Block IV (Details Regarding Mandatory Disclosures)

“A.Isthe Mandatory Disclosures under Sec. 4(1)(b) posted on the " | Provide the detail/lURL of webpage,whera the
; ) Website of Public Authority 7 disclosure is posted {(max 150 chars}
Yes http://delhihighcourt.nic.in/rti_dis.asp
B. Last Date of updating of Mandatory disclosure under Section 2021-09-02
4(1)b ‘ .
C. Has the Mandatory Disclosure been audited by third party as per'| Provide the detail/lURL of webpage,where the
DOPT vide OM No. 1/6/2011-IR dated 15-04-20137 L - Audit report is posted {(max 150 chars)
Yes N URL Awaited
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2021-09-02
(Format dd/mm/yyyy)



http://delhihighcourt.nic.in/rti_d.is.asp

RTI Annual Return Information System

'c.;u o g 'r‘.‘!\.;f

. Quaterly Return Form
Public Authority : Higlh Court Of Delhi :

Quarter : 3rd Quarter (Oct-Dec)2021-2022

* Block | (Details about the requests and appeals)

Progress dulring Quarter
Opening . o . .
| No. of application | Received during the | No. of Cases - - _
, Balance _ , , Decisions Where | Decisions Wnere
i as on received as Quarter(including transfered to requests/appeals | requests/anceals
| beinin transfer from cases transferred to | other PAs u/s a re'ect:cj) a e Iiezp
| gof 9., other PAs u/s 6(3) other PAs) 6(3) ! P
! !
; Requests | 1529 |81 . 317 50 69 - 192
i 1 .
First 3 /A 34 N/A 19 10
' Appeals ' ' ‘ .
| ;
{ S : , Total no. Of AAs
‘f : Total no. Of CAPIOs designated Total no. Of CPIOs designated )
, i designated
‘ o ' 1 : : 4
f : : 1
| ;
* Block Il (Detajls about fees Collected,penalty imposed and disciplinary action ta ken)
. 1 -
Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary
Collected(inRs.) | Collected(inRs.) | Rs.) as directed by CIC u/s action taken against any Officer u/s
u/s 7(1) u/ls 7(3) . 20(1) . > 20(2)
1280/ 946 0 | 0
i -
* Block llI (Detalils Of various provisions of section 8 while rejecting the requested information)
. No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005 A
Section 8(i) - Section
a b c d e f g h i j 9 1 24 other
0 0 0 0 0 0 0 2 0 5 0 0 0 62
4 ' »

* Block IV (Details Regarding Mandatory Disclosures)

A.Is the Mafndatory‘ Disclosures under Sec. 4(1)(b) pdsted on the Provide the detail/lURL of webpage,where the

VVebsite of Public Authority ? | . disclosure is posted (max 150 chars)

Yes http://delhihighcourt.nic.in/rti_dis.asp
B. Last Date 6f updating of Mandatory disclosure under Section 2021-09-02
4(1)b :
C. Has fhe Mandatory Disclosure been audited by third party as per | Provide the detail/URL of webpage,where the
DOPT vide OM No. 1/6/2011-IR dated 15-04-20137 Audit report is posted (max 150 chars)

Yes ' , URL Awaited
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2021-09-02

(Format dd/mm/yyyy)



http://delhihighcourt.nic.in/rti_dis.asp

RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 4th Quarter (Jan-Mar)2021-2022

* Block I (Details about the requests and appeals)

i__ Progress during Quarter

E " Opening L : ] ) \3
;J No. of application | Received during the | No. of Cases . . ,
! Balance ) . . Decisions Where | Decisions Where |
i as on received as . Quarter(including transfered to requests/appeals | requests/a ea|s=
"7 lbe inin transfer from cases transferred to | other PAs ufs | g re'ectep;) L q o Iiezp ‘
1 | gof 91 other PAs u/s 6(3) other PAs) 63 | Jected. o P

g.,._v — - ..,.%-.,‘- S ;_ . R oo

‘ Requests | 1616 93 551 1137 : 116 !‘ 240
L O S e
First .8 “N/A 1192 - ‘N/A 183 6

i Appeals . !

E... — S o e o meomeemdl e e e o= - V-E....I.m Cen e C e e e e o me sems . e s
)

; i Total no. Of AAs
: Total no. Of CAPIOs designated i Total no. Of CPIOs designated . @ ) S :
! o designated :
i 1 ' 4 i
E | 1 |
L e
* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

p— oy ST : :
i Registration Fee . Addl. Fee Penalty Amount Recovered(in i No. Of Cases where disciplinary
! i b
, Collected(in Rs.) | Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s
u/s 7(1) u/s 7(3) 20(1) | 20(2)
1650 536 0 | 0

* Block IIl (Details Of various provisions of section 8 while rejecting the requested inférmation)

No. Of times various provisions were invoked while rejecting requests

e Relevant Sections Of RTI Act 2005 7 L

!Section 8(i) Section

e e e ,(]( 'T‘ e e et -
la b c d e f g h i j 9 11 24 | other |
S ) S S
o o |0 0 0 0 1 0 0 6 | 0 o | o ! 109

.. : R TR TN SNV SN USRI S l -l ,’. : ; P

4 »

* Block IV (Details Regarding Mandatory Disclosures)

T T i

. A.ls the Mandatory Disclosures under Sec. 4(1)(b) posted on the : Provide the detail/URL of webpage, where the

Website of Public Authority ? disclosure is posted (max 150 chars)
Yes :
b et e et e o e ST :
‘ B. Last Date of updating of Mandatory disclosure under Section 2021-09-02'
14(1)b g
; C. Has the Mandatory Disclosure been audited by third party as per | Provide the detail/URL of webpage,whzre the
' DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars)
' Yes .
R e e e :
¢ D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2021-09-02 !
i (Format dd/imm/yyyy) ' :
. RN


http:Mandato.ry

RTI Annual Return Information System

‘ Quaterly Return Form
Public Authority : High Court Of Delhi :

Quarter : Ist Quarter (April-June)2022-2023

* Block | (Details about the requests and appeals)

Progress during Quarter

- No. of
Opening application Received during the No. of
Balance pp' ' , g Cases Decisions Where Decisions Where
- received as . Quarter(including . . : _
ason ' . transfered to requests/appeals requests/appeals
beginin transfer from cases transferred to other PAs reiected replied
[
gining . other PAs y/s other PAs) jecte P
of u/s 6(3)
6(3)
Requests 1767 62 289 26 55 203
. 7 . .
First 1 N/A 50 N/A 41 K 1
Appeals
' ’ _ Total no. Of AA
Total no. Of CAPIOs designated *  Total no. Of CPIOs designated ) S
designated
1 4
. . 1
* Block Il {Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount - No. Of Cases where disciplinary
Collected(in Rs.) Collected(in Recovered(in Rs.) as directed action taken against any Officer u/s
u/s 7(1) . Rs)ulsT7(3) . by CIC u/s 20(1) 20(2)
1270 1098 0 0
" *Block Ill (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
’ A Relevant Sections Of RTI Act 2005
Section 8(i) ' Section
a b c d e f g h i j 9 11 24 other
0 0 0 0 0 0 0 0 0 4 0 0 0 51

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Provide the detail/URL of webpage where the

Website of Public Authority ? disclosure is posted (max 150 chars)
Yes : . http://delhihighcourt.nic.in/rti_dis.asp
B. Last Date of updating: of Mandatory disclosure under Section 2021-09-02

4(1)b


http://delhihighcourt.nic.in/rti_dis.asp

¥

C. Has the Mandatory Disclosyre been audited by third party as Provide the detail/URL of webpage,where the

- per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars)
Yes » URL awaited
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2021-09-02

(Format dd/mm/yyyy)



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 2nd Quarter (July-Sept)2022-2023

* Block | {Details about the requests and appeals)

Progress during Quarter

i

- S ey

No. of

1

| Opening: ' No. of |

+ application Received during the ; ) | -
Balance pp' . g . Cases . Decisions Where | Decisions Where i
received as Quarter(including ! <
as on : transfered to ; requests/appeals ; requests/appeals *
begining transfer from - cases transferred to : other PAs : reiected replied ;
ng g ! other PAs u/s other PAs) i s 6(3) ] repli i
; 6(3) ! ! z
~ e T E i
’ Requests 1834 :103 1 453 '87 71 287 §
' S R R SR —
First kS i N * ’ i
19 A 42 'N/A | 50 6 5
_Appeals ) : | : ; :

-4

NP S

Total no. Of CAPIOs designated

. Total no. Of CPIOs designated
1 A

Total no. Of AAs :

1

* Block It (Details about fees Collected,penalty imposed and disci plmary actlon taken)

-

designated i
1

Registration Fee Addl. Fee Penaity Amount i No. Of Cases where dlsmplmary ;
Collected(in Rs.) Collected(in ' Recovered(in Rs.) as directed i action taken against any Officer u/s :
uls 7(1) Rs.) uls 7(3) : by CIC ufs 20(1) ! 20(2) :
e e e e ea 4 2f i s 2+ 72 e o e s — Cunre s v .m!. — - s v e
1760 X 1338 | 0 | 0 :
o U, e e it i e s — i
* Black Ill {Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
. |  Relevant Sections OfRTIACt2005
Section 8(i) Section i
a b ¢ d e f g 'h i j ls in 24 | other ‘
' . L e . e . R . . ¢ N [ WD SRS !
. . ; t H

0 0o 0 0o . 0 0 0 0 0 3 o | 0 0 68

. SO SN TN SR
»

Block v (Detauls Regardlng Mandatory Dlsclosures)

= A o

_A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Prowde the deta;l!URL of webpage where the

Website of Public Authority ? |

Yes

www.delhlhrghcourt.nlc.m

dxsclosure is posted {max 150 chars)

2022-08-08

B. Last Date of updating of Mandatory disclosure under Sectlon
4(1)b



fa

C. Has the Mandatory Disclosure been audited by third party as
| per DQFT vide OM No. 1/6/2011-IR dated 15-04-2013?

Provide the detail/lURL of webpage where the A
Audit report is posted (max 150 chars)

i Yes

https://dsscic.nic.in/dashboard

i D. Date of audit of Mandatory disclosures under Sec. 4(1)(b)
. (Format dd/mm/yyyy)

2022-09-24.



https:lldsscic.nic.in/dashboard

RTI Annual Return Information System

Quaterly Return Form

Public Authority : High Court Of Delhi
Quarter : 3rd Quarter (Oct-Dec)2022-2023

* Block | {Details about the requests and appeals)

Progress during Quarter
No. of . of
Opening a !?c:tion Received during g:s;)s
Balance P p' the Decisions Where | Decisions Where
received as , . transfered
as on Quarter(including requests/appeals | requests/appeals
L transfer from to other c .
begining cases transferred to rejected replied
of other PAs other PAs) PAs u/s <
u/s 6(3) 6(3)
Requests | 1945 68 349 105 102 1210
First
5 N/A 103 N/A 96 0
Appeals
Tot . Of AA
Total no. Of CAPIOs designated | Total no. Of CPIOs designated | 102 "° S
designated
1 4
1
* Block Il {Details about fees Collected,penalty imposed and disciplinary action taken)
i
Registration Fee Addl. Fee Penalty Amount No. Of Cases where
Collected(in Rs.) u/s  Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) uls 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2)
3570 6350 0 0
* Block I1l {Details Of various provisions of section 8 while rejecting the requested informaﬁon)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b c d e f g h i i 19 " 24 other
0 0 0 0 0 0 0 0 0 1" 0 0 0 91
P RN & A T

* Block IV (Details Regarding Mandatory Disclosures)

r

| A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted Provide the detail/URL of webpage,where the

on the Website of Public Authority ?

disclosure is posted (max 150 chars)

1
i

Yes

http://delhihighcourt.nic.in/



http:http://delhihighcourt.nic.in

"?i

-

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

2022-08-08

C. Has the Mandatory Disclosure been audited by third party
as per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013?

Provide the detail/lURL of webpage,where the
Audit report is posted (max 150 chars)

Yes

https:/ldsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b)
(Format dd/mm/yyyy)

2022-09-24




RTI Annual Return Information System

Quaterly Return Form

Public Authority : High Court Of Delhi
Quarter : 4th Quarter (Jan-Mar)2022-2023

* Block | (Details about the requests and appeals)

Openin No. of
P 9 application  Received during the
Balance . . !
as on received as Quarter(including
beginin transfer from cases transferred to
gof g other PAs u/s other PAs)
6(3)
Requests 1945 72 378
First 12 N/A 62
Appeals

Total no. Of CAPIOs designated
1

Progress during Quarter

No. of
Cases Decisions Where  Decisions Where
transfered requests/appeals requests/appeals
to other PAs rejected replied
u/s 6(3)
83 97 189
N/A 66 0

Total no. Of AAs
designated
1

Total no. Of CPIOs designated
4

* Block 1l (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addl. Fee
Collected(in Rs.) u/s  Collected(in Rs.)
7(1) u/s 7(3)
3850 3298

Penalty Amount
Recovered(in Rs.) as
directed by CIC u/s 20(1)

No. Of Cases where
disciplinary action taken
against any Officer u/s 20(2)

0 0

* Block lIl {Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i)

a b c d e f g h i

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on

the Website of Public Authority ?

Yes

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

Section
24 other

89

Provide the detail/lURL of webpage,where the
disclosure is posted (max 150 chars)

http://delhihighcourt.nic.in/

2022-08-08



C.Has the Mandatory Disclosure been audited by third party Provide the detail/lURL of webpage,where the
as per DOPT vide OM No. 1/6/2011-IR dated 15-04-20137? Audit report is posted (max 150 chars)

https://dsscic.nic.in/dashboard
Yes

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2022-09-24
(Format dd/mm/yyyy)




o

® RTI Annual Return Information System

Quaterly Return Form

Public Authority : High Court Of Delhi
Quarter : Ist Quarter {April-June)2023-2024

* Block | (Details aboyt the requests and appeals)

Qpenin No. of
P 9 application Received during the
Balance , . .
received as Quarter(including
as on
. transfer from cases transferred to
begining
other PAs u/s other PAs)
of
6(3)
Requests 2026 51 376
First 8 N/A 48
Appeals

Total no. Of CAPIOs designated
1

Progress during Quarter

No. of

o. of Cases Decisions Where  Decisions Where

transfered to requests/appeals  requests/appeal

other PAs u/s 4 re'ect:: q“ re Iie';;pe )
63) J p

N/A 56 0

Total no. Of AAs
designated
1

Total no. Of CPIOs designated
4

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addl. Fee Penalty Amount Recovered{in  No. Of Cases where disciplinary
Collected(in Rs.)u/s  Coliected(in Rs.) u/s Rs.) as directed by CIC u/s action taken against any Officer
7(1) 7(3) 20(1) uls 20(2)
3730 32984 0 0
* Block IlI (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b o d e f g h i 9 11 24 other
0 0 0 0 0 0 0 0 0 23 0 0 0 81

* Block IV (Details Regarding Mandatory Disclosures)

A. |s the Mandatory Disclosures under Sec. 4(1)(b) posted on the
Website of Public Authority ?

Yes

B. Last Date of updating of Mandatory disclosure under Section
4(1)b

C. Has the Mandatory Disclosure been audited by third party as per
DOPT vide OM No. 1/6/2011-IR dated 15-04-20137?

Provide the detail/lURL of webpage,where the
disclosure is posted (max 150 chars)

http:/idelhihighcourt.nic.in/
2023-06-22

Provide the detail/lURL of webpage,where the Audit
report is posted (max 150 chars)



-

) : https.//dsscic.nic.in/dashboard
. Yeos .

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b)
(Format dd/mm/yyyy)

2022-09-24



- RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 2nd Quarter (July-Sept)2023-2024

* Block | (Details about the requests and appeals)

Progress during Quarter

| No.of |
Opening | application | Received during the No..of -‘ ’»
Balance | pp- . g | Cases | Decisions Where | Decisions Where
« | received as | Quarter(including | ; z
ason | ; . transfered | requests/appeals | requests/appeals
. . | transfer from | cases transferred to | ; i « .
| begining | ; | to other PAs | rejected : replied
of | other PAs u/s | other PAs) s 6(3) ' §
. 6(3) |
Requests 1969 |74 473 105 106 297
rsk | N/A 52 N/A 43 0

Appeals

| Total no. Of
Total no. Of CAPIOs designated = Total no. Of CPIOs designated ela e, Dl ans

1 , 4 designated
; 1
* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee | Addl. Fee Penalty Amount 4 No. Of Cases where
Collected(in Rs.) u/s | Collected(in Rs.) | Recovered(in Rs.) as disciplinary action taken
7(1) u/s 7(3) . directed by CIC u/s 20(1) against any Officer u/s 20(2)
4670 | 14268 0 | 0
* Block |1l (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
B ~ Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b [c |d le |t |g |h |i | 9 |1 24 other

o o o o 0 o0 o0 0 0 16 0 0 0 90

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on Provide the detail/lURL of webpage,where the

the Website of Public Authority ? | disclosure is posted (max 150 chars)
Yes http://delhihighcourt.nic.in
B. Last Date of updating of Mandatory disclosure under 2023-06-22

Section 4(1)b



* | C. Has the Mandatory Disclosure been audited by third party Provide the detail/lURL of webpage,where the
as par DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? . Audit report is posted (max 150 chars)

http://dsscic.nic.in/dashboard
Yes

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) |
(Format dd/mm/yyyy)

2023-09-04




RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 3rd Quarter (Oct-Dec)2023-2024

* Block | (Details about the requests and appeals)

Progress during Quarter

Opening . No. of
oo g . —_— A
Balance appl‘lcatron reeib .dunng. 61 Cases Decisions Where  Decisions Where
received as Quarter(including
ason transfered  requests/appeals requests/appeals
il transfer from cases transferred to to other PAs reiected replied
go f g other PAs u/s other PAs) uls 6(3) J P
6(3)
Requests 2008 51 244 49 86 203
First 9 N/A 43 N/A 45 1
Appeals

Total no. Of AAs
designated |
1

Total no. Of CAPIOs designated Total no. Of CPIOs designated
1 4

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addl. Fee Penalty Amount No. Of Cases where
Collected(in Rs.) u/s  Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) ul/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2
2284 6477 0 0

* Block Ill (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests

Relevant Sections Of RTI Act 2005
Section 8(i) Section

a b c d e f g h i j 9 11 24 other

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on
the Website of Public Authority ?

Yes

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

Provide the detail/URL of webpage,where the
disclosure is posted (max 150 chars)

https://delhihighcourt.nic.in/

2023-06-22



“C. Has the Mandatory Disclosure been audited by third party Provide the detail/URL of webpage,where the

as per DOPT vide OM No. 1/6/2011-IR dated 15-04-20137? Audit report is posted (max 150 chars)  ::
https://dsscic.nic.in/dashboard
Yes
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2023-09-04

(Format dd/mm/yyyy)



RT!I Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 4th Quarter (Jan-Mar)2023-2024
* Block I (Details about the requests and appeals)

Progress during Quarter

No. of

Opening o ot . . No. of
Balance appl.lcatlon Resived .dunng. the Cases Decisions Where  Decisions Where
received as Quarter(including
as on transfered  requests/appeals requests/appeals
bedinin transfer from cases transferred to to other PAs I ranlied
gof 9 other PAs u/s other PAs) i uls 6(3) ) P
6(3) .

Requests 1965 62 348 . 64 99 208
Fifst 6 N/A 37 N/A 32 3

Appeals

Total no. Of AAs
designated
1

Total no. Of CAPIOs designated * Total no. Of CPIOs designated
1 4

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

No. Of Cases where
disciplinary action taken
against any Officer u/s 20(2)

Penalty Amount
Recovered(in Rs.) as
directed by CIC u/s 20(1)

Registration Fee Addl. Fee
Collected(in Rs.) u/s  Collected(in Rs.)
7(1) uls 7(3)

3568 6356 0 0

* Block Ill {Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section

a b c d e f g h i j 9 1 24 other

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on
the Website of Public Authority ?

Yes

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

Provide the detail/lURL of webpage,where the
disclosure is posted (max 150 chars)

https://delhihighcourt.nic.in/

2024-04-10



C. Has the Mandatory Disclosure been audited by third party Provide the detail/lURL of webpage,where the

as per DOPT vide OM No. 1/6/2011-IR dated 15-04-20137? Audit report is posted (max 150 chars)
https://dsscic.nic.in/dashboard
Yes
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2023-09-04

(Format dd/mm/yyyy)




RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : Ist Quarter (April-June)2024-2025
* Block | (Details about the requests and appeals)

Progress during Quarter

No. of

Opening . , . No. of
licat R dd th
Balance app.lca on ecelve . “”“9 © Cases Decisions Where  Decisions Where
received as Quarter(including
as on transfered  requests/appeals requests/appeals
beginin transfer from cases transferred to to other PAs reiected lied
go ¢ g other PAs u/s other PAs) uls : 3) IS repie
6(3)
Requests 2004 133 303 125 93 216
First 8 N/A 27 N/A 27 0

Appeals

Total no. Of AAs
designated
1

Total no. Of CAPIOs designated Total no. Of CPIOs designated
1 4

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addl. Fee Penalty Amount No. Of Cases where
Collected(in Rs.) u/s  Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2)
2990 3534 0 0

* Block I1l (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests

Relevant Sections Of RTI Act 2005
Section 8(i) Section

a b c d e f g h i i 9 11 24 other

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on
the Website of Public Authority ?

Yes

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

Provide the detail/lURL of webpage,where the
disclosure is posted (max 150 chars)

https://delhihighcourt.nic.in/

2024-04-10



.
-~

" C. Has the Mandatory Disclosure been audited by third party Provide the detail/URL of webpage,where the

as per DOPT vide OM No. 1/6/2011-IR dated 15-04-20137 Audit report is posted (max 150 chars)
https://dsscic.nic.in/dashboard
Yes
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2023-09-04

(Format dd/mm/yyyy)



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 2nd Quarter (July-Sept)2024-2025
* Block I (Details about the requests and appeals)

Progress during Quarter

; No. of I
Cpaning application  Received during the ! i
Balance pp. ) g " Cases  Decisions Where Decisions Where
received as = Quarter(including
ason | transfered requests/appeals requests/appeals
. transfer from  cases transferred to , , .
begining | to other PAs rejected replied
of other PAs u/s . other PAs) f uls 6(3)
6(3) }
Requests 2006 150 434 } 119 153 286

. |
First 8 N/A 51 /A 42 0
Appeals ; !

]

Total no. Of AAs

Total no. Of CAPIOs designated Total no. Of CPIOs designated

1 : 4 designated
l 1
* Block Il {Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee : Addl. Fee Penalty Amount : No. Of Cases where
Collected(in Rs.) u/s  Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2)
4280 2404 0 0
* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005,
Section 8(i) Section
a b ¢ d e f ‘g h i j 9 111 24 other
o 0o 0o 1 o 0 ©0 o0 0 24 0 0 0 128

* Block IV (Details Regarding Mandatory Disclosures)
A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on :  Provide the detail/lURL of webpage,where the

the Website of Public Authority ? ‘ disclosure is posted (max 150 chars)
Yes http://delhihighcourt.nic.in
B. Last Date of updating of Mandatory disclosure under 2024-04-10

Section 4(1)b !




—

Provide the detail/URL of webpage,where the
Audit report is posted (max 150 chars)

C. Has the Mandatory Disclosure been audited by third party
as per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013?

https://dsscic.nic.in/dashboard
Yes

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) | 2024-07-18

(Format dd/mml/yyyy)



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 3rd Quarter (Oct-Dec)2024-2025
* Block I (Details about the requests and appeals)

' Progress during Quarter

i

: No. of ;
Qpening application | Received during the . Ne.of
Balance pp_ | , g | Cases Decisions Where  Decisions Where
received as | Quarter(including | ;
ason ' transfered  requests/appeals | requests/appeals
. transfer from | cases transferred to ! . _ .
begining , to other PAs rejected ' replied
other PAs u/s : other PAs) !
of ! | uls6(3) |
‘Requests 2032 73 272 90 110 189
' ) B 1
Pk 17 N/A 65 N/A 50 3

Appeals ) o 1

Total no. Of AAs

Total no. Of CAPIOs designated Total no. Of CPIOs designated

1 4 designated
! 1
WRURE | .
* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount No. Of Cases where
Collected(in Rs.) u/s  Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2)
2730 2178 0 0
* Block lll {Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RT| Act 2005
Section 8(i) Section
a 1b c d e f 'g h i j 9 i 1 24 ' other
o 0 o0 o0 1 0 i1 0 0 2 0, 0 0 82
v ¢ |

* Block IV (Details Regarding Mandatory Disclosures)
A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on ' Provide the detail/URL of webpage,where the

the Website of Public Authority ? ' disclosure is posted (max 150 chars)
Yes http://delhihighcourt.nic.in/
B. Last Date of updating of Mandatory disclosure under : 2024-04-10

Section 4(1)b



!

"C. Has the Mandatory Disclosure been audited by third party : Provide the detail/URL of webpage,where the
as per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013%? Audit report is posted (max 150 chars)

o S Sty R o =~ S YRR = e I Ly P —

https://dsscic.nic.in/dashboard
Yes

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b)

‘ 2024-07-18
(Format dd/mm/yyyy) |



4/16/25, 11:45 AM Admin | QuarterlyReturns

-

RTI Annual Return Information System

Quaterly Return Form
Public Authority : High. Court Of Delhi

Quarter : 4th Quarter (Jan-Mar)2024-2025
* Block I (Details about the requests and appeals)

Progress during Quarter

No. of

Opening 7 - . No. of
licat d ‘
Balance app.|ca on Recelved. unng? the . Cases Decisions Where  Decisions Where
received as Quarter(including
ason : transfered  requests/appeals requests/appeals
" transfer from cases transferred to | . .
begining . to other PAs rejected replied
of other PAs u/s other PAs) WS 6 (3)
6(3)
Requests 1988 90 625 145 122 371
i | l :
. | v
Firs 29 N/A 154 N/A 161 6
Appeals ' : K

i
| Total no. Of AAs
designated

1

Total no. Of CPIOs designated
4

Total no. Of CAPIOs designated
1 |

* Block Il {Details about fees Collected,penalty imposed and disciplinary action taken)

No. Of Cases where

Registration Fee Addl. Fee Penalty Amount
Collected(in Rs.) u/s  Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2)
6430 25902 0 0
* Block 1l (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) ‘ Section
a b c d e f g !h i j 9 n 24 other
o o0 o0 o0 o0 o0 4 f o o 8 0 0 o 110
q >

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on
the Website of Public Authority ?

Yes

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

https://dsscic.nic.in/quarterly-returns/abstract-report

Provide the detail/URL of webpage,where the
disclosure is posted (max 150 chars)

http://delhihighcourt.nic.in/

2024-04-10

1/2



4/16/25, 11:45 AM Admin | QuarterlyReturns

AC. Has the Mandatory Disclosure been audited by third party Provide the detail/URL of webpage,where the

as per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars)
https://dsscic.nic.in/dashboard
Yes
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2024-07-18
(Format dd/mm/yyyy)

hitps://dsscic.nic.in/quarterly-returns/abstract-report 212



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : Ist Quarter (April-June)2025-2026
* Block | (Details about the requests and appeals)

Progress during Quarter

Opening Wi, 0
Balance appl.lcatlon Resciied ,du”“g. g No.ut Cases Decisions Where Decisions Where
as on received as Quarter(including transfered to requests/appeals  requests/appeals
. transfer from cases transferred to  other PAs u/s . relise tgcl: q " Iiezp
909 ther PAS ufs other PAs) 6(3) ) P
of
6(3)
Requests 2065 54 398 89 91 304
First 16 N/A 80 N/A 77 7
Appeals
Total no. Of CAPIOs designated Total no. Of CPIOs designated 1012 no- OTAAS
designated
1 4
1
* Block I (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount Recovered(in  No. Of Cases where disciplinary
Collected(in Rs.) u/s Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer
7(1) uls 7(3) ‘ 20(1) uls 20(2)
3720 35730 0 ‘ 0
* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005
Section 8(i) Section
a b c d e f g h i j 9 11 24 other
0 0 0 0 0 0 0 0 0 4 0 0 0 87
N

* Block IV (Details Regarding Mandatory Disclosures)
A.Is the .Mandatory Disclosures under Sec. 4(1 )(b) posted on the Provide the detail/lURL of webpage,where the

Website of Public Authority ? disclosure is posted (max 150 chars)
Yes http://delhihighcourt.nic.in/
B. Last Date of updating of Mandatory disclosure under Section 2025-05-21

4(1)b

C. Has the Mandatory Disclosure been audited by third party as Provide the detail/lURL of webpage,where the Audit
per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? report is posted (max 150 chars)




- https://dsscic.nic.in/dashboard
Yes

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2024-07-18
(Format dd/mm/yyyy)



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 2nd Quarter (July-Sept)2025-2026
* Block | (Details about the requests and appeals)

. - _
; ' Progress during Quarter

i ]
Opening : No. of :
licati . . of
Balance - app.lcatlon e ,d“"“g, b § N alusos Decisions Where Decisions Where
as on received as Quarter(including . transfered to requests/appeals | requests/appeals
st transfer from cases transferred to  other PAs u/s | 4 re'ect:: . i liezp
9NNG - Hther PAS uls other PAs) 6(3) J | P
of |
| 6(3) e ’
Requests 2033 [ 77 540 96 164 385
S v o e B s o w2 33 e e o Sty e i3 Pt st re .
Pl 12 | N/A 99 N/A 85 10
Appeals % ;
. § — - 4 — L G RSSO,
. Total no. Of CAPIOs designated Tests) . OF CPICE dealgnated | 0 no-OfAAe
i designated
‘ 1 ! 4 1
. — = e By B . L . —— R
* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee | Addl. Fee i Penalty Amount Recovered(in ’ No. Of Cases where disciplinary
Collected(in Rs.) u/s | Collected(in Rs.) | Rs.) as directed by CIC u/s action taken against any Officer
7(1) uls 7(3) | 20(1) ! u/s 20(2)
v = _ 4 E oF omo oS SF 8 > S e B S L B e G S SEaE
5370 | 11860 | 0 I 0
| S } _ B
* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005 o o )
Section 8(i) Section
a b le 'd le f g h i i 9 i1 24 other
. : S .. X - S AR AU S S
| - ’ i .!
0 0 0 0 ! 0 0 1 0 . 0 22 0 { 0 0 | 141
(] ‘ . 23 o || s b = =he = ,s

* Block IV (Details Regarding Mandatory Disclosures)

" A.lsthe Mandatory Disclosures under Sec. 4(:1 )(b) posted on the "Provide the detail/lURL of webpage,where the

Website of Public Authority ? disclosure is posted (max 150 chars)
Yes http://delhihighcourt.nic.in/
B. Last Date of updating of Mandatory disclosure under Section 2025-05-21

4(1)b

C. Has the Mandatory Disclosure been audited by third party as Provide the detail/URL of webpage,where the Audit
per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? report is posted (max 150 chars)




~ https://dsscic.nic.in/dashboard
Yes

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2025-07-23
(Format dd/mm/yyyy)



1121126, 2:39 PM

o

e,

‘Public Authority : High Court Of Delhi

Admin | QuarterlyReturns ' -

RTI Annual Return Information System

Quarter : 3rd Quarter (Oct-Dec)2025-2026

* Block | (Details about the requests and appeals)

Quaterly Return Form .

) Progress during Quarter
No. of
Opening . . . No. of
|
Balance app .|cat|on Received .durmg the Cases Decisions Where | Decisions Where
received as Quarter(including
ason transfered | requests/appeals | requests/appeals
. transfer from | cases transferred to . .
begining to other PAs rejected replied
of other PAs u/s other PAs) uls 6(3)
6(3)
Requests | 2005 72 366 129 89 219
First 16 N/A 118 N/A 110 14
-| Appeals
.0
Total no. Of CAPIOs designated Total no. Of CPIOs designated Total n.o TAAs
1 . 4 designated
1

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addl. Fee Penalty Amount No. Of Cases where
Collected(in Rs.) u/s | Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) u/s 7(3) directed by CIC u/s 20(1) | against any Officer u/s 20(2)
3400 3148 0 0
* Block Il (Details Of Various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
- Relevant Sections Of RT! Act 2005 ;
Section 8(i) ' ‘ Section ‘
a  |b |c d e f g h i i e [n 24 other
o|o|lo o {1 ]o0o| 1| oo 5|0 0 0 82
<4 »

* Block IV {Details Regarding Mandatory Disclosures) -

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on
the Website of Public Authority ? '

Provide the detail/lURL of webpage,where the
disclosure is posted (max 150 chars)

~ Yes

https;//delhihighcourt.nic.in/

Section 4(1)b

B. Last Date of updating of Mandatory disclosure under

2025-05-21

https://dsscic.nic.in/quarterly-returns/abstract-report

12



1121126, 239 PM - B , Admin | QuarteriyRetuns

C. Has the Mandatory Disclosure been audited by third party Provide the detail/lURL of webpage,where the -
as per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars)
https://dsscic.nic.in/dashboard
Yes .
D. Date of audit of Mandatory disclosures under Sec. 4(1)(b) 2025-07-23
{ (Format dd/mm/yyyy) ' -
https://dsscic.nic.in/quarterly-returns/abstract-report 2/2
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